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ORDER (ORAL)

i
Per1 Dr, (Ms.) Nandita Chatteriee. Member (A):ft

The applicant has approached this Tribunal under Section 19 of the

Administrative Tribunals Act, 1985, praying for the following relief1*

"8.(i) An order directing the respondents authority their agents, subordinates and 
successors to consider the applicants' representation dated 14th November, 2019 and 
the Demand Justice dated 19/11/2020 and take necessary actions accordingly.

i
(ii) An order directing the respondents authority their agents, subordinates 

and successors to disburse the arrear which the applicant is entitled to receive from 15th 
April, 2017 along with the statutory interest.

(iii) An order directing the respondents authority their agents, subordinates 
and successors to disburse the pay fixation for promotion after finalizing the applicant's 
pay fixation. J

(iv) Give due consideration to the representation of the petitioner seeking for 
disbursement of the due arrear increments as per the provisions of Central service 
(Revised Pay) Rules 2016;

(v) To pass such other or further orders or orders as to the Hon'ble Tribunal
may deem fit and proper;"/

5As no complicated questions of law are involved, this matter is2.

taken up for disposal at the admission stage under Appendix VII of. Rule 154 ;•

of the Central Administrative Tribunal Rules of Practice, 1993. r

junsel for the applicant and examined annexed documents.3. Heard Ld. C 5
j
*Affidavit of service is taken on record.

None appears to represent the respondents despite service. Hence, Rule

16 (l) of the CAT Procedure (Rules) 1987 is invoked.

At hearing, Id. counsel for the applicant would submit that he would be 

fairly satisfied if a direction is issued to the competent respondent authority 

to consider the legal notice dated 19.11.2020 (at Annexure A*8 to the O.A). No 

representation from the applicant, however, is on record.
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Ld. Counsel ;for the applicant would, hencfe, seek liberty to file a 

comprehensive representation and would urge for directions upon the

respondents to consider and dispose of the same in a time bound manner.

Accordingly, the O.A is disposed of with liberty to the applicant to file a 

comprehensive representation addressed to the competent respondent 

authority, seeking redressal of his grievances, within a period of 4 weeks

5.

from the date of receipt of a copy of this order. If so received, the addressee

respondent authority shall examine such representation in accordance with

law and pass appropriate orders within 12 weeks thereafter to and convey his

^ decision in the form of a reasoned and speaking order to the applicant.

In the event the applicant’s claim is found to be justified, consequent
|i

leased within 10 weeks thereafter.benefits shall be re

With these directions, the O.A. is disposed of. There will be no orders6.

on costs. / ^

(NanditaChatterjee) 
Member (A)
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